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...Respondents 

REPLY AFFIDAVIT FILED BY THE 8TH RESPONDENT 

I, Dr.Gigi Joseph, Son of V.V. Joseph, aged 59 years, Chief 
Executive Officer, Credence Hospital Pvt Ltd, Ulloor, 

Thiruvananthapuram do hereby solemnly affirm and state as follows: 

1. I am the Chief Executive Officer of Credence Hospital. I am 

conversant with the facts and circumstances of the case and am 

therefore competent to swear this affidavit. 

2. This Hon'ble Tribunal took suo motu cognizance of the 

matter based on a news item in The New Indian Express, Chennai 

Edition dated 17-12-2024, Titled "Kerala's Medical Waste dumped in 
Nellai Villages". Our hospital is arrayed as 8 respondent on the basis 
of the above news item. We received notice from this Hon'ble Tribunal 

For CR�DENCE HOSP0T�L Pvt. Ltd. 

Aüthorised Signnt 
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and we made appearance in response to the same. This affidavit is 
necessitated in view of the developments after we made appearance 
before this Hon'ble Tribunal. 

3. At the outset we humbly submit that we are not in any way 

involved in the dumping of any waste lest bio medical waste from our 

hospital in any place whatsoever till date. We have provided proof and 
documents to show that all our biomedical waste are segregated at 
sOurce and handed over to the government approved agency IMAGE 
since 2006 and is evidenced by records submitted. We have been 

dutifully complying with all Biomedical Waste Management rules since 
2006. There is absolutely no reason for a change to this in December 

2024, after 18 years of strict compliance and without even one 

4. The Tamil Nadu Pollution Control Board team which 

examined the site following reports in news channels has not reported 

our name or mentioned of any waste from our hospital being identified 

at the sites in Tamil Nadu (Letter DEE/TNPCB/TNV/Tech-60/2024 dated 

17/12/2024 and letter dated 18-12-2024 from the Chairperson, Tamil 

Nadu Pollution Control Board to the Chairperson, Kerala State pollution 
Control Board which is already produced by the 6th respondent as 
Annexure R6 (D) along with their report before this Hon'ble Tribunal. 
We appeared before this Hon'ble Tribunal and submitted the true facts. 

This Hon'ble Tribunal by its order dated 02-01-2025 in paragraph 13 
held as follows : .....While presuming that two of the institutions are 

health care facilities which could not be disturbed, the other 
institutions which are only private resorts, they could not have been 

stopped from further operation till such time an order is passed by the 
Kerala SPCB after enquiry." But to our utter surprise, we were 

0sP 
For CREDENCE HOSPITAL�Pyt. Ltd. 

Authorised Sigrat 

complaint from any authority. 
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included as an offender and unjust action was taken against us without 

a proper enquiry. Initially the allegation against us was that we dumped 
bio medical waste. When we submitted proof of our innocence, it was 

changed to plastic waste which later became food waste. Again when 

we resubmitted proof of our proper waste disposal methods, the same 

was further changed to paper waste. Till date no evidence is shown to 

us or any report given to us to show that we are involved in dumping of 
waste. In this backdrop we humbly submit the following facts for 
consideration of this Hon'ble Tribunal. 

5. On 18-12-2024, Kerala State Pollution Control Board issued 

a show cause notice No.KSPCB/2089 /2024-EE-1 dated 18-12-2024, to us 
to reply within 7 days why Board shall not initiate action against us 

including levying of environmental compensation. A copy of the notice 
dated 18-12-2024 issued by the Kerala State Pollution Control Board is 
produced herewith and marked as Annexure R8(A). 

6. It is clear from the notice itself that the Board admit that 

the same was issued on the basis of a newspaper report dated 17-12 
2024 that biomedical waste, food waste and plastic waste from our 
health care facility are found dumped at multiple locations such as 
Kodaganallur and Palavoor villages in Tirunelveli District of Tamil Nadu. 

Since the allegations levelled against us was baseless that too based on 
a newspaper report, we submitted a detailed reply on 20-12-2024 

denying the entire allegations leveled against us. Copy of the reply 
dated 20-12-2024 given to Kerala State Pollution Control Board is 

7. On the very next day of issuance of Annexure R8(A) notice. 
a consent revoke intention notice dated 19-120-2024 was issued by 

For CRÉDENCE HOSPITAL PVt. Ltd. 

Authorised Signatoy 

produced herewith and marked as Annexure R8(B). 
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Kerala State Pollution Control Board seeking to revoke the consent 
given to us and directed us to show cause within 7 days why the 
consent shall not be revoked. Even in the said notice, the reason stated 
was dumping of bio medical waste. A copy of the notice dated 19-12 
2024 issued by Kerala State Pollution Control Board is produced 
herewith and marked as Annexure R8(C). 

8. Immediately on receipt of Annexure R8(C) notice, on the 
very next day that is 21-12-2024 we submitted a detailed reply stating 
in clear terms that we are not at all involved in the issue in any manner 
whatsoever and requesting to drop all further proceedings in the 
matter. We submitted all relevant documents and reiterated that the 

action based on newspaper report is untenable. Copy of the reply dated 
21-12-2024 given to Kerala State Pollution Control Board is produced 
herewith and marked as Annexure R8(D). 

8. To our utter surprise, without adverting to any of the facts 

pleaded and records produced, Kerala State Pollution Control Board 

issued an order dated 16-01-2025 revoking the integrated consent to 
operate granted to us. The reasons mentioned in the order are totally 
contradictory to their earlier stand and goes against the direction of 
this Hon'ble Tribunal. The order was issued in a most callous manner. 

A copy of the order dated 16-01-2025 issued by Kerala State Pollution 

Control Board is produced herewith and marked as Annexure R8(E). 

9. On receipt of the above order, we submitted our reply on 

17-01-2025 that is on the very next day since the order issued had 

wider ramifications for us to function being in the medical care facility 
for women and children and further requesting to drop all further 

For CREDENÇE HOSPITAL RV�. Ltd. 

Authorised Signatay 
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proceedings. A copy of the reply dated 17-01-2025 given to Kerala State 
Pollution Control Board is produced herewith and marked as Annexure 

R8(F). 

10. We hardly received any reply to our application which was 
not at all considered by the Kerala State Pollution Board. Aggrieved by 

the said order, we moved an appeal No.3 of 2025 dated 12-02-2025 
before the appellate authority as provided under the Act. We also 
moved an application for stay of the order. Copy of the appeal along 

with stay application is produced herewith and marked as Annexure 
R8(G). 

11. To our surprise on the very same day of issuance of consent 

to revoke letter another show cause notice dated 16-01-2025 was issued 

to us to show cause within 15 days why Board shall not initiate legal 
action against us. A copy of the show cause notice dated 16-01-2024 

issued by Kerala State Pollution Control Board is produced herewith and 
marked as AnnexXure R8(H). 

12. As done on earlier occasions, we submitted our detailed 

reply on 29-01-2025 adverting to each and every averment and 
allegations contained therein within the time stipulated. A copy of the 
reply dated 29-01-2025 given to Kerala State Pollution Control Board is 

produced herewith and marked as Annexure R8(0). 

13. On 17-01-2025, we received another show cause notice 

under Environment Protection Act, 1986 to reply within 15 days why we 
shall not be directed to remit an environmental compensation of 
Rs.6,90,000/- for violation of the said act and rules. A plain reading of 

AOSP 
For CREDENCE HOSPITAY PVt. Ltd. 

Autherfsed Signatr 
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the said notice would make it amply clear that the authorities have 

issued the said notice in total negation of all settled principles of law 

and in utter violation of the principles of natural justice. A copy of the 
show cause notice dated 17-01-2025 issued by Kerala State Pollution 

Control Board is produced herewith and marked as Annexure R8(J). 

14. We submitted a reply on 30-01-2025 narrating the entire 

facts. We requested the authorities to hand over copies of documents 
relied on by them for arriving at the conclusion of imposing 
Compensation and sought an opportunity of being heard before 
proceeding with the matter. A copy of the reply dated 30-01-2025 given 

to the Chairperson, Kerala State Pollution Control Board is produced 
herewith and marked as Annexure R8(K). 

15. most humbly submit that the entire proceedings initiated 

against us are based on newspaper reports and totally ignoring the 
findings of TamilNadu Pollution Control Board submitted before this 

Hon'ble Tribunal in their enquiry reports. We have responded in a 
timely manner to all notice and hearings. Yet unjust action was taken 

against us without any enquiry as contemplated under law. Till date we 

are not served with any report or finding substantiating the newspaper 
report with regard to our involvement in the whole issue. Just because 

newspaper reports carried our name, we are dragged into this issue 

without any bonafides. Numerous replies filed by us to each notice are 
not considered in the right proper perspective. We are also informed 

that since the matter is pending before this Hon'ble Tribunal, they will 
not be able to do anything. This shows that the authorities are 

deliberately holding us for a ransom without any basis. Proceedings 

For CREOENCE HOSPIA, Pvt. Lid 

Authorised Signatory 
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documentary evidence and without any bonafides just because we are 

made a party in this proceedings. This has resulted in untold hardship 
and mental agony to us. 

16. In the above circumstances, we most humbly beg and pray 

that this Hon'ble Tribunal may be pleased accept the reply affidavit 
and further be pleased to drop all further proceedings against us in the 

matter in the interest of justice. The 8th respondent shall ever remain 
duty bound and pray. 

Dated at Thiruvananthapuram on this the 20TH day of March, 2025 
OSPP 

For CREDENCE HOSPITALPt. Ltd. 

Ausnonent 
Solemnly affirmed and signed before me by the deponent in my 

office at Thiruvananthapuram on this the 20th day of March, 2025. The 
deponent is personally known to me. 

T.K.Ananda Padmanabhan 
Advocate 












































































































